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Borak Project 

5m. SHRIMATI JYOTSNA CHANDA: 
Will the Minister of IRRIGATION AND 
POWER be pleased to refer to the reply 
given to Unstarred Question No. 1669 on 
the 3rd March, 1969 and state : 

Ca) whether the Governments of Assam 
and Man\pur have since discussed the ques-
tion of rehabilitation of the people of 
Jiribum who will be arrccted by the Borak 
Project : and 

(b) if not, whether they propose to 
discuss it in the Dear future SO that the 
Borak Project could be implemented expedi-
tlously? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER CSHRI SIDDHESHWAR 
PRASAD) : Ca) Not yet. 

(b) A reply from the Government of 
Assam, who have been addressed on the 
subject, is awaited. 

Mis. Narala FiBanee Company, DeIhl 

5532. SHRI YASHPAL SINGH: Will 
the Minister of FINANCE be pleased to 
to state: 

Ca) whether Government have received 
any complaint against MIs. Narola 
Finance Company, Delhi wherein proofs 
have been supplied in cases of deceivins 
Government by adopting unfair means to 
evade Income-tax by the Company : 

(b) if SO, whather Government bave 
discovered the malpractices indulsed in by 
the Company and the details thereof: 
and 

C c) if not, the reasons for delay in 
taking action against Company? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE CSHRI 
MORARJI DESAI): Ca) Some complaints of 
tax evasion by the company have been recei-
ved. 

(b) Investigations into the complaints 
are in pJ'OllfCll. At this stage, it I. not 




